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SHRI VIVEK GUPTA: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, the Cow and Other Milch Animals (Prohibition
of Slaughter, Cruelty and Other Provisions) Bill, 2015; Shri Rajkumar Dhoot - not present.
Next Bill 1s also of Shri Rajkumar Dhoot - not present. Next Bill is also of Shri Rajkumar

Dhoot - not present.

Now, the Constitution {Amendment) Bill, 2015 (amendment of article 58); Shri
Mansukh L. Mandaviva - not present. Next Bill is also of Shri Mansukh L. Mandaviya;

not present

Now, the Child Development Programme Coordination Agency Bill, 2015; Shri
Prabhat Jha - not present. Next Bill is also of Shri Prabhat Tha; not present.

The Prevention and Management of Conflict
of Interest Bill, 2015

DR. EM. SUDARSANANATCHIAPPAN (Tamil Nadu): Sir, I move for leave to
introduce a Bill to provide for setting up of an Institution for prevention and management
of conflict of interest and to realize the rights and duties of every citizen in a welfare state

like India and for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.
DR. EM. SUDARSANA NATCHIAPPAN: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: The next item 1s Bills for Consideration and Passing,
We shall now take up The Indian Penal Code {(Amendment) Bill, 2013. On 12th December,
2014, Shri Mohd. Ali Khan had not concluded his speech while participating in this. He
is not present here. So, it is presumed that his speech is over. Now, Prof. M.V, Rajeev
Gowda.

The Indian Penal Code (Amendment) Bill, 2013

PROF. M.V. RAJEEV GOWDA (Kamataka): Thank you, Mr. Deputy Chairman,
Sir. [ rise to support the Private Member Bill proposed by Shri Balagopal. As you know,
this Bill addresses the issue of corruption and the penalties that need to go along with
it. Every law must keep up with the times, and today the law is lagging behind when it
comes to the scale of corruption, when it comes to the incentives against corruption. It 1s
extraordinarily important that the law 1s updated to ensure adequate deterrence, appropriate

punishment and restitution. Sir, while the attention of the country is on various kinds of
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crimes against people and property, the other tragedy of modern India is that financial
crimes, what we call ‘white collar crimes’, are increasing many fold FEven worse,
that kind of crime 1s not being punished adequately because the law 1s toothless. What
Mr. Balagopal’s Bill attempts to do is to restore teeth to the legal establishment to ensure

that rule of law will prevail. It rectifies and strengthens the law in this context.

Sir, it is a shame that today corruption has become a badge of honour. Society
no longer looks down on the corrupt any more. It is an even bigger shame that some
of the corrupt try and enter our own Houses of Parliament and Houses of Legislature.
Thankfully, after Shri Rahul Gandhi tore up that Ordinance, we have found a way to
ensure that those who are corrupt and convicted are sent to jail, lose their seats and do not

taint the body politic with their presence.

But those who are caught are just the tip of the iceberg. The level, the pervasive
nature, the scale of corruption is extraordinary and we must take decisive action against
that. We have to take action against people who have the resources, ill-gotten resources,
to create a web of deceit that makes it extraordinarily difficult to go after those who are
corrupt, those who have evaded the principles on which the country has been built. They
have the professionals to help them hide money in India and abroad. We need to go after
that web, we need to break every strand in that web, we need to go after their accomplices

and ensure that any benami property is restored to whoever it rightfully belongs.

How dowe dothat? We do that by changing the incentives. We change the incentives
by changing the nature of the punishment, and that is what this bill seeks to do. Itseeksto
attach the properties of those who have indulged in corruption and been caught. This s an
extraordinary improvement in the nature of the legal system in this context. [ can tell you,
Sir, in my own apartment in Bengaluru, [ do not have a neighbour across the hall because
his apartment has been attached many years ago by the Government and the tax authorities
for creating one of India’s biggest stock market scams. That is just an indication that such
kinds of legal punishments are available under different legal provisions. There are such
provisions under the COFEPOSA law, there are such provisions under the SAFEMA law.
Even when we look at the Administrative Reforms Commission headed by Shri Veerappa
Moily, in the context of corrupt public servants and forfeiture of property, suggested that
the Commission is of the view that for confiscation of the property of a public servant
convicted for possession of disproportionate assets, the law should shift the burden of

proof to the public servant who is convicted.
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That is what we need, Sir. Letus go ahead and attach their properties and let them
prove that it is not corruptly acquired by them. That will ensure that we will change
the nature of the environment. The law will be given very, very strong teeth. It will
ensure that the levels of scams, the brazenness with which scams go forth, will also come

down.

If we adopt this law and make the changes, we will set in motion a virtuous cycle.
It will bring back trust in the political domain, in the financial domain, in the bureaucratic
domain and mn the institutions that are vital for building a modern India. It will ensure
that all kinds of scams that cheat the poor out of their savings, do not occur and that
restitution is brought in.  Tll-gotten wealth will be taken away. The web of corruption will
be destroyed. Sir, if there is any meaning to the term “Swachh Bharat”, it is this kind of
law that will bring about that goal by eliminating the corrupt and sending them to jail and
ensuring that their properties are attached. et us go forth and I urge the House to support
and the Government to support the Bill proposed by Shri Balagopal and I commend it to
the House for passage. Thank you.
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MR. DEPUTY CHAIRMAN: Flease conclude.
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SHRI P. RAIEEVE (Kerala): Mr. Deputy Chairman, Sir, I thank vou for giving me
an opportunity to speak on the Indian Penal Code (Amendment) Bill, 2013. T support
the Bill moved by my colleague and comrade, Mr. K.N. Balagopal, to amend the Indian
Penal Code.
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Sir, it is the duty of Parliament to update the existing legislation considering the
prevailing objective and realities in the country. From 1991 onwards the Government
had nitiated the neo-liberal policies, that is, liberalisation of the economy. Then, we are
hearing and seeing several big scams in the country. The major threats to the economy
are: corruption, black money and NPAs. NPAs are not considered as an offence, butitisa
serious threat to the economy. Now, we should consider whether the existing legislations
are sufficient to deal with serious threat to the economy. In this Bill, our colleague,
Mr. Balagopal tried to strengthen the existing legislation, through an amendment to bring

back the black money which belongs to the common man in this country.

Sir, the BIP and Modiji have stated in the rallies that when they come to power they
would bring back the black money to this country. We have seen several Ordinances. The
Government promulgated an Ordinance to amend the Insurance Act to enhance the FDI
from 26 per cent to 49 per cent. We have seen ancther Ordinance to amend the existing
Land Acquisition Act against the interest of the farmers in order to protect the interests
of the corporates. We have seen another Ordinance to amend the existing Coal Act to
denationalise the coal sector. But we never heard about an Ordinance or any nitiative to
bring in a legislation to bring back the black money to our country. That was their election
promise. Before the Parliament session began, we expected that the Government would
come forward with an Ordinance to strengthen our system to bring back black money to

the country. But that has not happened.

As per the Statement of Objections and Reasons of the Bill, Mr. Balagopal has
rightly said that the existing system should be strengthened for attachment or recovery
of the property amassed by use of unfair means along with the punishment specified
in the law. Most of the Sections of the Indian Penal Code deal with corruption and
scam. It is pre-1991. Like B.C. and AD. we can divide the economy of the country
before 1991 and after 1991. Before 1991 there 1s one scenario, and after 1991 it was
neo-liberalism regime. The provisions of the 1PC are before 1991. The corruption and
big scams are the child of the neo-liberal policy of the Government. Yes, that is true, it
was there before 1991, but the big scams involving huge amounts are the product of the
neo-liberal policies. The policies have given enough space for the culprits to commit all
the evil acts. For example, the Satyam scam and the Sharada scam involve more than
¥ 50,000 crores but it is only a tip of the iceberg. The non banking financial institutions
are collecting a lot of money. Recently I read an advertisement in the newspaper, the
gold jewellery firms are collecting money through monthly instalments. After five or ten
years consumers can purchase gold. Any law in the land allows the gold jewellery firms

to collect the money from the consumers. But they are doing all these things by giving
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advertisement in the newspapers. After five or six years we would hear collapse of gold
jewellery firms. Thereafter we think about those things. The Govermnment should note this
issue. These people are trying to find new instruments to cheat the common man in this

country. In my student days.

MR. DEPUTY CHAIRMAN: It is a very important point. Whether the gold business
people can collect money like that. They are collecting money. But after a few years, God

alone knows whether they will give it back.

SHRI P RAJEEVE: Nobody knows whether they will exist. After collecting money
consumers do not find them. This 1s a new method of cheating. These people are trying
to find new instruments to cheat the common man in this country. After all this has
happened, we think about what happened and what needs to be done. Such amendments
are the need of the day. There are no provisions in the existing Act to bring back the lost
money to the people. In the SAFEMA Act of 1976 there are some provisions that are
good. It was meant to bring back the money, attach the properties of close relatives, etc.
That Act dealt with all such things. In view of the implementation of the provisions of
the SAFEMA Act, the IPC should also be amended, taking into account all the recent

developments in this country. I would not like to take more time.
MR. DEPUTY CHAIRMAN: You have to come to the Chair. So, be brief.
SHRI P RAJEEVE: Yes, Sir.

Sir, I support this Bill. 1t 1s a very good initiative. In fact, they should have such
clauses even in the Prevention of Corruption Act. The Government should accept this
Private Member’s Bill. It has a good intention and is meant for the benefit of the country.
I support this Bill. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Rajeeve. Now, Dr. EM.S.
Natchiappan. We have another EMS here!

DR. EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, T support this
initiative brought forth by our comrade, Mr. Balagopal. I feel that this Bill focuses only
on persons who cheat poor people, take money from them promising them a high rate of

retum, wooing them to invest with them so that they get multiple returns and earn more.
[THE VICE-CHAIRMAN (SHRI P. RATEEVE) in the Chair|

Such chit fund-type cheatings are on. After reading the Statement of Objects and
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Reasons, [ feel the purpose behind this initiative 1s that the number of people involved
in fraudulent activities has been increasing in our country. It is not happening just in our
country but all around the world. When there is globalization, naturally, people would
like to gain more and more wealth, not caring about the means through which they earn

it. They try to amass more and more wealth.

Sir, I wish to quote from the Statement of Objects and Reasons here — “These small
savings of the common people are looted by the dishonest people to pile up their wealth.”
This is the main reason behind this Bill. The Mover wants to have Sections 206 and 207
of the Indian Penal Code amended to say that when the accused person is convicted,
he must not only suffer imprisonment or fine, which is the case at present, but even the
properties that were bought during the period of the malpractice and the money utilized
should be attached and forfeited to the Government. That is the main intention of this
Bill. But, Sir, I feel that more and more consequences of this are coming up now. There
1s the Prevention of Corruption Act, about which it is now being said in many courts
that there 1s no need to find out where that money was used, whether it was invested
elsewhere. They said that merely proving the act was sufficient; where it is invested,
how it is invested, are not issues for investigation. But my submission is that when there
is clear proof that money was received illegally and that that money was invested in
some movable or immovable property or securities, then it has to be forfeited as part of
the punishment. Sir, though I can’t remember the exact provisions, | have read that the
amended Criminal Procedure Code provides that right to the courts to forfeit the properties
as part of the punishment. Therefore, the overall mismanagement or illegal accumulation
of money and utilizing it for purchasing property, factory or securities should be a part of
the forfeiture. The Government should take over that money if the Court has so directed.
Sir, T would cite a small example here. In our area, granite was exploited much beyond

the licensed areas.

But that particular accused has built up a big factory. It is giving employment to
more than ten thousand people. But, now, the court has asked to stop all the work in
that factory. Here, we are damaging our own economy. It may be an illegal thing. 1 am
not saying that the illegal thing has to be accepted and it has to be increased. But, when
the Government finds that an illegality has been committed by utilizing the Government
property or private properties and they are gaining through that property, and investigation
has revealed it, then automatically, if the court feels, 1t has to be given to the Government

for management or some receiver or somebody should be there to manage the property till
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that offence is proved. If the offence is proved, then that property should be confiscated
and handed over to the Government. Therefore, that factory or any other property, which
is helping the people for getting employment, should not become idle. Nowadays, it
is easy for anvbody to come forward by taking refuge of the law itself because many
provisions of the modern laws are giving protections to such illegalities. I am sorry
to say like that. Even then, I can just cite one or two incidents like that. All of us know
that there are huge moneys accumulated in foreign banks or foreign properties. This 1s
all, Sir, we are always saying, part of the political gain. But, actually, some things are
also happening. Some huge money fraudulently received is also invested in securities. I
just quote the “UNCITRAL Secretariat Recognizing and Preventing Commercial Fraud”.
In that they want to advise the concemed players that many of the securities are also
fraudulently used by the persons. They call it as *securities fraud and market abuse’. In
that they want to indicate that by making an act of insolvency, the properties which were
possessed by individuals by illegal means, they want to take away those properties even
before the proceedings start. I just quote a portion of the Recognizing and Preventing
Commercial Fraud United Nations, UNCITRAL model code. Tam just reading page no.
90, paragraph 8. “Remember that insolvent entities are in insolvency proceedings as a
result of being unable to pay existing creditors or of failing in its business enterprise. Any
proposed transaction with or investment in the insolvent entity must be carefully reviewed
prior to any investment made.” In that way it goes on giving advices to the Government.
Therefore, overall this initiative of our hon. Member 1s to create a thinking in the mind
of the Government to look into all the enactments which are dealing with fraudulent
activities or 1llegal transfer or benami transactions and also these types of security frauds
and international investment fraudulently done by the particular individuals. When they
are facing criminal proceedings or during the investigation period, how is that property
going to be dealt with? You have to come out with a proper approach, bringing it to the
intemational parameters because many of the countries are now coming forward to woo
the investors, whether it is illegal money or legal money. Therefore, there are many
channels opening up to divert the money from our own country to some other countries
also. Even, we were getting information that many islands were also purchased by many
individuals. Therefore, the Government of India has to come with a White Paper on how
you are going to look at it so that the investors who are making investments in India feel
free that there is a transparency and there is a rule of law and everything will be looked
after properly if they are making investment in India. At the same time, the law 1s very
rigourous when a commission of an offence 1s also happening in that respect. With this

observation, [ fully support this Bill and this mitiative. Thank you very much.
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MR. VICE-CHAIRMAN (SHRI P. RAJEEVE) : Thank you. Now, Shri Basawaraj
Patil ji.
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SHRI TIRUCHI SI'VA (Tamil Nadu): Thank you Mr. Vice-Chairman.

This Bill is brought by my colleague, Mr. Balagopal, to amend Section 206 and
207 of the IPC, 1860. Hon. Minister, Mr. Chaudhary, has to enlighten me, because all
those who spoke before me have spoken about black money and chit funds which cheat
the common people. But, I would like to seek a clarification. Sir, Section 206 deals
with fraudulent removal or concealment of property to prevent its seizure as forfeited or
in execution. Section 206 says, “Whoever fraudulently removes, conceals, transfers or
delivers to any person any property or any interest therein, intending thereby to prevent
that property or interest therein from being taken as a forfeiture or in satisfaction of a
fine, under a sentence which has been pronounced, or which he knows to be likely to
be pronounced, by a Court of Justice or other competent authority, or from being taken
in execution of a decree or order which has been made, or which he knows to be likely
to be made by a Court of Justice in a civil suit, shall be punished with imprisonment of
either description for a term which may extend to two years, or with fine, or with both.”
Section 207 deals with fraudulent claim. Section 206 deals with fraudulent removal
or concealment of property. 1 think, there is nothing other than this. This 1s agamst a
judgment of the court. It 1s in violation of a judgment. So, when a person 1s punished
with a fine or imprisonment, I hope that the property which has been concealed would
automatically be reverted since it is the order of the court. The amendment which has been
suggested by my colleague 1s that after the words, ‘which may extend to two years or with
fine or with both,” the words, ‘and the property so concealed or transferred or delivered
shall be recovered from the person or whom 1t has been transferred” be added. Sir, there
are so many legal luminaries here—>Singhviji is here, my colleague Mr. Muthakuruppan,
Mr. Manoj Pandian, and even Mr. Natchiappan are here. [ think, so far, we have dealt out
of the subject. So, the Minister has to enlighten me on a fact that when it i1s against the order
or a decree which has been pronounced by a court of law, 1s in violation, automatically, 1
think, along with the punishment, the property has to be reverted. If it is not so, I support

this Bill. T don’t want to elaborate because there is nothing much more to speak on this.
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I want to stick to the point. I don’t want to speak on what all frauds are going on in the
country while speaking on the Bill. The only thing is, when it 1s in violation of a decree
of the court or a judgment pronounced by the court, let us know whether the property will
be reverted or not. In my view, [ sav that any term in law should not be implicit. It should

be explicit. We should not leave everything implicit.

SHRI 8. MUTHUKARUPPAN (Tamil Nadu): If any person conceals, then these

Sections are applicable.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): At least on this point you are in

unanimity.

SHRI TIRUCHI SIVA: So, if at all it has to be explicit, this should be amended.
Or else, the Minister has to enlighten us. It automatically says that when the person 1s
fined or imprisoned, the property which has been attached, or intended for a forfeiture in
satisfaction of a fine by a court of law, it will come back; or else, it has to be amended in
the law, if it need be. I support this Bill. But, Sir, it is a very good discussion. I think, the
hon. Minister will enlighten the House. Thank you, Sir.

SHRI SHANTARAM NAIK {Goa): Sir, I rise to support the Indian Penal Code
(Amendment) Bill, 2013 moved by my friend, Shri Balagopal. The imited purpose of this
Bill 1s to prevent fraudulent removal of any property which is liable to attachment. The
second is fraudulent claim to prevent seizure of any property. These are the two important
Sections which are sought to be amended by this Bill, moved by Shri Balagopal. Mr.
Vice-Chairman, Sir, in this country, today, there 1s no State where frauds are not taking
place. The people and the Governments are helpless with respect to {rauds which are
being committed. T am referring to the major chit fund frauds throughout the country.
No State is spared. Income of the poor people residing in huts and small dwelling houses
have been looted; they are cheated and they have no way to go. No police station bothers
to take cognizance of those cases and, therefore, these are the types of cases where the
attachment of the property, whatever remains of those people, is required. Therefore, these
provisions are required. Now, we may say, these people are not located. The poor people
don’t know who collected the funds. We don’t know the whereabouts of those persons.
Therefore, what 1s the method? But, there may be cases where their funds are located.
They may be having properties. In such circumstances, the State Government and the
police machinery should not be helpless in locating those properties. Now, there are many
matters and many such cases pending in the High Courts for attachment or disbursement

of whatever money which remains with the companies. But, High Courts, in dealing
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with these matters and appointing liquidator, etc., have got very limited powers. We have
seen that they are going from pillar to post, and we have to see that they get something
from these courts. But, hardly any amount reaches the hands of these people. Therefore,
these provisions can be useful and can be made effective only 1f a provision 1s made for
attachment of whatever property remains with them. Tt is the Police Stations, who have
got primary role. May be, they may not be aware of it. But, the moment they come to
know that a chit fund company or a group has looted them — 1f the police machinery
becomes active, [ think, — within a few months those people should be located. 1t 1s only,
when the Police says that what they can do, it is a civil matter and things like that, these
people take advantage.

Secondly, I would like to submit that during my tenure as the Chairman of the
Committee on Persconnel, Public Grievances, Law and Justice, we recommended a
legislation regarding prevention of corruption. Harlier, under Prevention of Corruption
Act, there were no effective provisions to attach property. But, now, there are Clauses
from 18 A to 18 L in that Bill. T think, it 1s the duty of the Government, which claims
to be against corruption, to get this Bill passed. Why is this Bill lingering for so many
months without being touched? There, in that Bill, investigation authorities have been
given powers; investigation officer will have the power to attach, with the permission of

the Government.

Secondly, in that Bill, to be brief, the bribe-giver will be punished, for the first
time. The bribe-giver has not been brought in the net of this corruption law. And the
most important thing, the foreign organisations and companies, which are expert in doing
these jobs, are brought under this net and there 1s a strong opposition by lobbies outside
India, to see that this Bill does not become law. It is unfortunate that our Government
1s trying to help them by trying to delete this clause. 1f foreign companies are sought
to be exempted, it will not be in the interest of the people of this country and even the

companies, which, otherwise, will be punished.

Another important thing which we have included in this is the abetment of offences.
I have no doubt, abetment of all offences under Prevention of Corruption Act will be
made punishable. And any attempt made, directly or indirectly, is also sought to be
brought under this. Habitual offenders are also sought to be brought. If this law 1s
effectively implemented, you will be able to get a lot of property, specially, when foreign
companies are brought under the net. If the Government says, “Oh! if foreign companies
are shown in the section, there will be no investment”. In that case, let us have no law
which punishes anybody and give them free liberty. So, that is not the intention. Our laws

have to be our laws; our laws have to be strict and need to be strictly implemented.
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SHRI BAISHNAB PARIDA (Odisha): Mr. Vice-Chairman, Sir, I thank you
for allowing me to speak a few words, rather I was provoked to speak on this Bill. 1
congratulate my colleague, K. N. Balagopalji, for bringing in this amendment to the Indian
Penal Code. This corruption, the fraudulent way of amassing public money has become
a practice in this country. The speed with which it is spreading to different spheres of our
life, including administration, politics, economy and the very domain of our social moral
1s quite dangerous for the democratic system of our country. Sometimes, we feel helpless.
Onmany occasions, there are laws against these fraudulent practices, corruption or illegal
way of acquiring public money. But these laws are not properly implemented by the
authorities. So, the people who are involved in these criminal activities are not properly
punished or brought to book. There are certain loopholes in our Indian Penal Code which
are now brought to the notice of this House by our friend, Shri Balagopal. And unless
we rectify those loopholes mn our legal system or the law, we can’t catch these fishes, the

black money makers of our society.

As we all know, many of our economists expressed the view that the share of black
money in our economy is more than 50 per cent. The black money, both inside the country
and outside the country, has now created a great challenge for our nation as to how to

tackle it. In this context, I may repeat the views of Shri Shantaram Naik.

Sir, as regards chit funds, next to West Bengal, Odisha 1s another State of India
where the poor people of the State were cheated for vears together by these fraudulent
chit fund companies. Sometimes, the administration and the Government remain silent.
They could not catch them in time; they could not impose restrictions on their activities
n time. As aresult, more than T 10,000 crores were looted by these chit fund companies.
These people are quite visible, they have got assets, they have got offices, and they have
got organisations in West Bengal and Odisha. Many of these people are now inside jails.
But the question is, those people, the poor people, the middle class people, who have
deposited their money in these chit fund accounts to get better retums from them are
simply cheated. (Time-bell rings) They were promised that they would get better returns
for their money. Now, the State Governments and the Central Government should take
immediate action by attaching the properties of these chit fund companies or the persons
and confiscate them, and pay that money to the depositors. Now, it is high time the
Govemment took action. I think the hon. Minister would look into this, and also give his

views on how to tackle this menace. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI P RAJEEVE): Thank you, Paridaji, Now, the hon.
Minister.



Private Members’ [27 February, 2015] Legislative Business 355

Te wAeE | wog A (sft gRwg awfturd ey - somweasr ey, 4§
BITHIR @Ikl Bl g (& 41 .G, STenure ol g iR SRR & g &) a8 [§d
T 1 ST IR Al I8 & [ TRT 206 3% 207 9 g €sq | b SIS Sy, WS
HRT 206 ¥, <O T[T DI ST 2] DT AT B BT SR (a1 g2
TRE {R1207 9 <<y T I0icd SrfSTer w1 175 a=yel ST, 591 2l 1 QAT 6
@ R R 21 1PC 1 &7 206 21X 207 & I H 59 A6 & 12 Gl A g9t |
AT o & iR 1o e =t (g 21 4 I%7 S qal &l 7 61 el 9
3w &1 e UEd 11 .G, T 7 introduce fRAT T ST q16 AN IR
I, &1 A G el @i, Al .l Iig e, s R $aN head, s .
o, S, 5.99. YaoiF Arediawd, i suaR aifed, st faerer wrg e,
ft forelt foran, sfl aaR™ A &fR 4t §org uRer 7 em=-are [ & 6y
&, 91 57t (1Y ITehT SR ad HRAT & WIHR 41 &Y. STedTd Sil = IPC @1
{RT 206 @ 207 3 P& WL B B AR H1 81 A8l U= [T el = garan & b
Chit fund 3R ®% 317 BT Scam & §RT IS AN 61 el of 53h a8 3
qar {6 % A wa-wue 3 foredl @1 fifcrag dey N #r g e €, Wi ard o
s TG g5 &) 59 Tamar aedi = s o sarar fh =i o st s9R 9|t
A B TE 21 5@ ar Bed §U SR relt 41 .. Srerard off 5 8= off e
e (hQ &, 3 I [aaRT o1 7l R g <ifeh 3 U a1a I% sar1 aredl g (6
arfl ST SR U IPC BT ERT 206 31”207 8, S99 fdaRec fawar 2 e a5
fRy vo-wue 9 fedl @ g fEH @) transfer &, A1 Transferor 3%
Transferee TFI DT §1 AT DT ToT SR 2R BIE U@ U I TN HIS VIY TH BT
Saal s Wl < gad! & 927 98 g ﬂﬁﬂﬁiﬁiﬁfbﬂéﬂﬁﬁl Companies
Act, # fderaae forar 21 A9 wrefl il fawdl fBrar 1 9l gaqrn 21 sei faarae
wel b 9l |asn e g 6 wearfdd denes =y o =aifie et & e
eNTErst 9 U ) 915 GHIl aTaE e Bl G UIRd &Y bl IPC & a2l 206
afiw 207 9 aifaRad uRea 2 T Transferor 31X transferee ST @1 <fSd forar =i
Hehell 81 GO, Eh4 & a9 § 41 &5 d [ - Seelvd fohar 8, 51 gER i HJide &l
ThH 2, d1 SN el &1 wrot § o) Eﬁﬁ fraud ®RT &, <l 98l Corporate sector B
Enforcement Department H Y gad 2, fﬁﬁ’ﬁﬁﬁ 3 HHIS Ude B IEa] Eﬁﬁ
ﬂ?l’cﬁﬂﬂ?ﬂ%\*, dl3gd f%ﬂ{ A e 2 ‘Zb"l’sﬁﬂ’:[@ Enforcement Department H o[ o
-3 <1 ¥ Whls B &, S (1Y 3fel¥ 91 &1 <l 1 ufégavell sl ..
ST <1 i1 A8l g1 ¥l €, dg Gl @l ofsd B @1 91 B 8, gl B Bl
q1d @ 21 231 29wl @) g 2 & aelia &g diedr o [demm el 206 3
207 W1 WO § T QW off bl & [ Qe G 4 wayqde (el 41 aaid @1




356 Private Members’ [RATYA SABIIA] Legislative Business

[ 11 BRTs wreftrs =ie’i]

gor, U a1 3T w9, [aRa #= &1 g@T H, WHR I 8 &S Bl
TTGE = thad Transferorﬂ%W%\, qicth Transferee EB\T?ﬁ%}I ﬁv_c{éﬁ@-ﬁﬁ_dﬁ
ST <1 WEErT W S fme e €1 oRY R S uR g [0 ARl as TS 8,
[T RATAT F1 MRS SFIA SR &1 SRR &, S 59 THR scls Ty
arfafe <aftl % Yo & IREY 81 FS IR- A1 DIe I W1 SAra], [ufd 3 sara
TS T Udbdl B 5 arfrfRaw e fira =amarad 7 Ut wufcl & Te 7 Staws Quo ®T
TS YTl HA BT WY e BT 8, oY 39 TN & RIS 61 <% [har o
e &l QAT Ui e Aferd 1 arawy Wi &1 ST wahd! o) b ot srerTe e,
AR & HATAT 7 B3 IR a BT 3R nsdRi w1 Hfiefa o=+ & fog =i
e IOTY 8, I MG SUH] 91T garH T 59k rfeRad v defia dwga
ToIRIY TR 9 g ufdhan fage, 2010 W SE HRA B 146 d1 NUIE BT Rypriver
BT B MRS AT WO BT TP THET BT TRV A IST-2ST HRh FeNeH
DY &b A U AR At yonel] § geR & & fag |l 1 g qeiar
el feban &1 |fdfe &l e &1 et | wwad gy g Haray | & sk =i
e 4 e [dar € e ag HRd & [l s | SR &) (& sraRifis wrl
& gl uedal @1 e wed gy ud s Ruld <, e fafie fafren srifq
Rl s led, ds ufshar & ARl snfe | <nue b gy el 2010 9 18
HaArera -1 U ame AR it ol | o1 & aliv SeH ofl dener angdl, g e
ST YR o fory SRR &1 geeh tfdRa A=t wawni gy (o1 s a1 21l
Jierdl o 51 fhan T &, 99 W iy AefEa B 3w a@em € s8R
-3 YT golellst aflv Wweex s v u apjfed HrRiare] o dad
S| g4 59 UBIR & AEerl 1 Hl 31 g a1 il AY®] Sfl Hig] &, arsdiel o)
iRl & dee Gawll 1 Sl HIGHY @rad $1 2, sfa-3fedi [9e bed afe €, 1
HATer ST a9 A Al et & A # e (o sngdiel w1 aRid 206 @R 207
QhGH 3red] flR YT €, galerg & |l &N areriure sil | melHn e g (6 d
YT U d199 of of | oid W1 sH] aggaadl ysil, 2 Halleld de-dd S64 gur
®¥ [ BT HATA D] TGN AR SH T I b 12 del ed| § araed
fRerdee deel € o 31y s (9t grue < <l

SHRI K. N. BALAGOPAL (Kerala) : Thank you, Mr. Vice-Chairman, Sir. [ am also
thankful to the hon. Minister and the hon. Members who have supported the 1ssue.

1 am not arguing about the specific provisions. The main 1ssue is corruption and

how to tackle it.
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As far as sections 206 and 207 of the IPC are concerned, even after the directions
of the court, the forfeiture of the property is difficult. That is why I dwelled upon these
two sections, that 1s, 206 and 207. Even after the court orders, in India, it 1s very difficult
to forfeit the concealed property. We are simply unable to take that money back. While
introducing the Bill, when the Bill came before this august House, [ also talked about the
sections 405, 406 and 407. T had also talked about other sections pertaining to cheating,
breach of trust, etc. In the IPC, there are many provisions, which are required to be
amended. And, it 1s not easy to take up that task through a Private Members Bill. 1 gave
an example of the SAFEMA. Hon. Member, Shri P. Rajeeve, also spoke on it. There are
only one or two Acts in India that are dealing with corruption directly and give the power
to forfeit the property directly. One such Act is SAFEMA. SAFEMA is Smugglers and
Foreign Hxchange Manipulators (Forfeiture of Poperty) Act, 1976. In the Preamble
itself, it says, “This 1s an Act to provide for the forfeiture of illegally acquired properties
of smugglers and foreign exchange manipulators and for matters connected therewith
or incidental thereto.” This Act says that properties of those who are manipulating or
making this kind of cheating activities should be attached. The Act itself says that. Like
that, Sir, there 1s also Prevention of Corruption Act and there are also many provisions in
the TIPC. We are saying that there should be a provision to take back the money. Here,
because of the anguish and sorrow of witnessing the thousands and thousands of crores
of corruption or cheating, we discuss in the Parliament. Sir, what about the 2G scam;
what about the coal scam? The money is going. What about the airport? Hundreds
and thousands of crores were cheated. Let us take the example of SATYAM, that 1s,
MAYTAS. There is a judgement by the Court. About ¥ 5,000 crores were cheated by
the MAYTAS management. What is the punishment? Three yvears’ punishment for
the CMD and a fine of ¥ 5 lakhs! What is the amount cheated? It 1s ¥ 5,000 crores.
Already, he 1s in jail for three years and coming out and he 1s paying only Rs.5 lakhs!
About¥ 5,000 crores are with him. Some Chartered Accounts, Price Waterhouse Cooper
employees, were also punished for one year. So, this is the issue. Shardha scam, Sahara
scam, hundreds of scams are there and hundreds of cases are there. So, there is not
enough provision. This Government came to power saying that it will give ¥ 15 lakh
to every family by bringing back the black money. So, for controlling the black money,
for controlling the cheating and for controlling the fraudulent activities, some provision
should be there. Our law, which was the hierarchy of 1860, is toothless now, Sir.  So,
what the hon. Mimister said, 1am accepting that. We cannot conceal or we cannot check
only these two provisions. A thorough intervention in the legal system of the country,
like the SAFEMA Act or the Prevention of Corruption Act is required. The hon. Member

who was Chairman of the Standing Committee earlier very clearly made a suggestion in
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this regard. There is a suggestion for the Prevention of Corruption Act also. Whatever
corruption money you took, there should be a provision to take that back. Like that, other
provisions also should be there. 1 am thankf{ul to the Minister that he has assured the

House. 1 think this is an assurance that.... (Interruptions)..
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SHRI K.N. BALAGOPAL: But it is a positive statement that the Home Ministry

is looking into the matter. The pending Prevention of Corruption Act is there. T hope

that the Government will come up with some amendments to the existing laws. With
that expectation, I am not pressing this Bill.  Only these two particular provisions will
not do, but we are expecting an all-round intervention by the Government. The entire
House, from the Treasury Benches to the Opposition and the Centralists who are sitting
here, everyone is supporting this cause with the expectation that the Government will do
something immediately. Give an assurance to the people that you will curb the corruption.
If you do that, we will be happy. I expect vour support in this. With that hope, T am not
pressing this Bill.

[ MR. DEPUTY CHAIRMAN in the Chair. |
MR. DEPUTY CHAIRMAN: Okay.

SHRI K.N. BALAGOPAL: Because Deputy Chairman has come, [ am not pressing,
Sit. ... (Interruptions)..

MR. DEPUTY CHAIRMAN: Oh! Thatisit. That means, if Mr. Rajeeve was
here, youwould have pressed. ...{ITnlerruptions).. Thatiswhy [ came. ..{Interrupiions).

So, you are not pressing.  Thatis correct.

SHRI K N. BALAGOPAL: Sir, there is a partial assurance. Anyway, something is
pending. Home Ministry is looking into this. The Government has given directions.

So, the Government 1s doing something positive on this issue.
MR. DEPUTY CHAIRMAN: Okay.
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MR. DEPUTY CHAIRMAN: Okay. Now, since the Mover, Mr. Balagopal, has
already indicated that he is not pressing and he is willing to withdraw the Bill, I would
like to put whether he has the leave of the House to withdraw the Bill and whether the
House allows him to withdraw the Bill.

SOME HON. MEMBERS: Yes, yes.
The Bill was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: The House has given the consent. Okay. The Bill is
withdrawn. Thank you, Mr. Balagopal. You brought a very good Bill. Though the Bill
1s withdrawn, the discussion was very good. The Government has taken note of it also.

Good, very good.
Now, we take up the Citizenship Amendment Bill, 2014. Shri Shantaram Naik.
The Citizenship (Amendment) Bill, 2014
SHRI SHANTARAM NAIK {Goa): Sir, [ move:

That the Bill further to amend the Citizenship Act, 1955, be taken into

consideration.

In fact, I expected that by this time the Government itself would have brought this
Bill. If you consider the background for introducing the Bill, the Government should
have itsell brought the Bill for consideration. No less a person than your former Chief
Minister — when he was holding the post of Chief Minister — came to Delhi and met
Sushma Swaraji and Raj Nath Singhji and brought this issue before them. I am told that
so far two meetings have taken place and [ have been assured that a decision will be taken

S00Mn.

What is this issue, Sir? In fact, I will read out three-four lines of the Statement of
Objects and Reasons of this Bill to indicate what this matter 1s. It says, “Thousands of
Goans bomn in “Estado da India”, i.e, Goa, Daman and Diu, prior to 19.12.1961, and
in Dadra and Nagar Haveli, prior to 21.08.1954 and their births registered in the Civil

Registration Offices of these territories before the above mentioned dates have been given



